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NOTES OF THE REGISTRY

/ORDERS OF THE TRIBUNAL
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Heard Shri A.P.Mishra, l=arned counsel for the
learned Addl .Standing

Counsel on M.A.2538/99, The prayer in this M.A. is

petiticner and Shri S.B.Jena,

for a direction to respondents to consider the
candidature of the applicant for the post of Z.D0.5.F .M

is submitted by the learned counsel for

Adaspur . It
the petiticoner that his main prayer im the Orid&nal
Application is substantially same as that of &.A.
258/99 and therefore,

be disposed of by issuing appropriate directions to

the Original Application may

the departmental authorities.

In view of the submissions made by the 1learned

counsel for both sides, it is directed that in¥ase £
the applicant has submitted his application.fégfthe ﬁL
post of E.D.B.PJle., Adaspur within the last date of
receipt of applications and in case his application
is complete in all respect, then the departmental
authorities should consider his candidature strictly
in accordance with,rules along with others who are;
within the zone of consideration for the post of
E.D.B.P.Me, Adaspur. ‘

With the above direction both Original
Application and Misc.Application 258/99 is disposed
of accordingly.

In view of orders passed above, M.Ae257/99
filed by the peticioner seeking amendment to
is also disposed of .accordingly.
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